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' GOVERNMENT OF MANIPUR
SECRETARIAT : LAW & LEGISLATIVE AFFAIRS
DEPARTMENT
NOTIFICATION

Imphal, the 22nd November, 1984

No. 2/46/84-Leg/L.—The following Act of the Legislqture,
Manipur which received assent of the President of India on
8-11-84 is hereby published in the Manipur Gazette. '

1. BIJOY SINGH,
Secretary (Law) to the Govt. of
Manipur.

TEHE MANIPUR ESSENTIAL SERVICE MAINTENANCE
ACT, 1984 N
(Manipur Act No. 14 of 1984)
AN
ACT

to provide foT the maintenance of certain essential services
and the mormal life_of the community in Manipur.
BE it enacted by the Legislative Assembly of Manipur
in the Thirty-afih Vaar of the Republic of India as
follows:—
1. (1) This Act may be called the Manipur Essential
Services Mainienance Act, 1984,
(2) 1t extends to the whole cf the State of Manipur
9 In this Act, unless the context otherwise requires— , . ..
(a) “‘essential service” means— Definitions.

(i) any transport service for the carriage of
passengers or goods, by land or watefauwiiki

\ respect to which the Legislative Assemijl ;
the State of Manipur has power to make 1zw?;

Short title
and extent,
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Power to
prohibit
stzikes in
certain
employment.

R

'(ii) any service connected with the pmductlo'n,
storage, supply or distribution, as the case may
be, of gas or water;

(iii) any service connected with Lhe' maint{:nance_ of
public health and sanitation, including
hospitals, dispensaries, Primary Health Centres
and Primary Health Sub-Centres:

(iv) any service in any establishment or under-

taking dealing with the production, supply or
distribution of power;

(b) “Government” means the Government of the
State of Manipur;

(c) "strike” means the cessation of work by a body_of-
persons while employed in any essential service
acting in combination or a concerted refusal or a
refusal under a common understanding of any
number of persons who are or who have been so

employed to continue to work or to accept work
assigned, and includes—

(i) refusal to work overtime where such work is

necessary for the maintenance of any essential
service;

(ii) any other conduct which is likely to result in,
or results in, cessation or substantial retarda-
tion of work in any essential service;

(d) words and expressions used in seciions 8 and 9

and not defined, but defined in the Industrial

Disputes Act, 1047 shall have the meanings
respectively assigned to them in that Act,

3. (1) If the Government ig satisfied that in the publie

interest it is necessary or expedient so to d

: QAR °, it may by
general or specia] Order, prohibit strikes in any essentia]
service specified in the Order,

1 (21) An Order made under sub-section (1) shall be
published in such manner as the Government considers

best calculated to bring it to the notice of th I
affected by the Order. €  persons

(3)” An.Order Mmade under sub-section (1) sh
force for six monthg only, but the Government may, by
a like Order, extend it for any period not '

eer, 1 exceedin Six
months if it ig satisfied that in the public interestgit ;;
necessary or €xpedient g to do.

all be in
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24} Urgon the issue of an Order under sub-section (1),-
(z) no person employed in any essential service to
which the Order relates shall go or remain on
strike;
‘D) any strike declared or commenced, whether
oeiore or after the issue of the Order, by persons
employed in any such service shall be illegal.
. & n Dismissal of
<. ANy person,— employecs
participating
in ill
strikes.
(a) wh

#no commences a strike which is illegal

under

inis Act or goes or remains on, or otherwise takes

—o -

-
e

or

shzll be lable to disciplinary a
in zccordance with the same p
iocr the ©purpose of izking

Durt 23
(ircliiding dismisszl) 2nv othe
Inciuding 4gisrmissaly on any othe
S - B £ = . 1z M
and condition of service applica
nis emplovment.

a
A
term whi

v eXie

{b) whno instigates or incites other

-
Lo N

in, any such strike, or

persons to com-

Zo or remain cn, or otherwise take part
such strike,

ction (including di

-

disciplinary

isrnissal)
rovisions as are zapplicable

action
r ground under the terms

cle to him to

may e£x

Q
[\S)
ot
D

T rEImeins on,

rson  who commences a strike which iS penalty for
| otherwise - illezal strike,

shzll be punishable with

i
L

L4

which may extend to six
tend to one ihousand

s or. ingi‘-:es other persons Peralty for
= 1N rurinerance of a strike instigation,
t shall be punishable with °

h may extend to

one year,

two thousand TUupeses or

~ A 1 .

. Any person who knowinglvy  e-

. S =as - as il X2 64{ o~ .
P S 2L pends or supplies Penalty for
cIly INCIE 11D ZUOeraliCe Gor ZUDTor: af 2 =4=3] =i o=
TTomnl 1903 thie At ol S=rtie 01 2 3trike which is giving finan-
illegal under this Act shall be punizhable wirp o et 15 calad to

- . N - Mila~lllill 1c 'fl‘;,-- 1AM o >
ment for 2 term which ma~ extend 5 on - MADTISON~ ilegal strikes.

s deamy AT, G e =7 .
Bne abaeh ray extend -0 One year with
One wrich may extend 0 two thousand m » OT with
+3 ¥ wallls T
COotn.

ipees or with
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satisfied that in the public

e Covernment is ; axr B

E::;;:? 8. 1) 1 the Gov;l.:’“:)v expedient 50 (o do, it may, by
. . e ACESSE . WX pe ..‘l' e 4 4

lock-outs interest it 18 1 Order, prohibit lock-outs In - any

incertain  general or special -
establishment, ‘oot o hlishment pertaining to any essen
in the Order. )
(2) An Order made under sub-‘scction ( l) .t;hal“l' : bc
published in such manner as the Cr(.)y(:rnrr_mm, con,.al'(' _(.r.:
best calculated to bring it to the notice of the persons
affected by the Order.
(3) An Order made under sub-section (1) shall he in
force for six months only, but the Government may, by
a2 like Order, extend it for any period not exceeding 5%
months if it is satisfied that in the public interest it 15
necessary so to do.
(4) Upon the issue of an order under sub-section (1),—

(a) no employer in relation to an establishment to
which the Order applies shall commence any
lock-out;

tinl service specified

(b) any lock-out declared or commenced, whether
before or after the issue of the Order, by any
employer in relation to an establishrnent to
which the Order applies shall be illegal.

(5) Any employer in relation to an establishment who
commences, continues or otherwise acts in furtherance of
a lo'ck-oui which is illegal under this section Vshau‘ be
punishable with imprisonment for a term wiﬁch T8
extend to six months or with fine which may extend t o
thousand rupees, or with both. srend to one

8. (1) If the Governm i i i
Povts  interest it ] ent is satisfied that in the public
probibit 1terest it is necessary or expedient so to do, it may b
hyofin  general or special Order, prohibit lay-off ; ay Dby
cerainesta-  other than short ¥y-OlI, on any ground
Craments, Other ortage of power or natural calamit; of an
\«.70Liiman (other than a badli workman or g’ asn]
> - o . e ey -
wor m-aknl w}}ose name is borne on the rnuster rolls C?SUdl
establishiment pertaining to any essentia’ ;e:vi;?: . ?ny
-le.- Service specified

in the Order.

(2) An Order made under sub-secticn (1)

published in su shall i

L sh B¢ ch manner as the G snall pe
A . . Allilcl e overnm + . -
bgfs; calculated to bring it to the r\otx’cé ;:riL considers
affected by the Order. 0tice of the persons
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{5) An QOrder male under gub-gection ./1'/ shast Y&
i1 force tor 8IX months only, but

like Order, extend it for any -;;e:‘;m:lv
nsonths of 1t s satisied that in the public

necessary or expedient so to do.

the Goverr

v nenrlinyg 51X
ﬂ"‘ e X a_f.(u..r{ ©1

(4) Upon the issue of an Order under sub-section (1),—

(a) no employer in.relation- to amn estqblxshxnen
which the Order applies shall lay-off or contilr=e
the lay-off of any workman (other than a badll
workman or a casual workman) whose name 13
borne on the muster volls of such estabh‘shmen:
unless such lay-off is due 10 chortage of power
or to natural calamity and any laying-ofl or
continuation of laying-oft shall, unless such
laving-off or continuation of laying-off is due ta
chortage of power or 10 ratural calamity, be
illegal;

=

-
e
i L: i d
v O

)

(b) a workman whose laving-off is illegal under
clauses (a) shall be entitled to all the henefits

under any law for the time being in force as if’
he had not been laid-off.

(5} Any employer in relation to an establishment who
lays-off or continues the laying-off of any workman shail,
i+"euch laving-off or continuation of laying-off is illegsl
under this section, be punishable with imprisonment for a
(orm which may extend to six months, or with fine which
may extend to one thousand rupees, or with both.

\

10. Notwithstanding anything contained in th
1o Of Criminal Procedure, 1973, anygpolice éﬁ??ermmg:fe Cid S Powerto
without warrant an ' Y y arrest fmst Wit
g . ~any person who is reasonably suspeeted out warrant,
of having committed any offence under this Act e
11. Notwithstanding anythin : g
. g conta in il
o PP D}flaﬁmklnzlrtl?'le; rocedure, 1973, all Offencgée?l.n:i%rt?ﬁisciﬁ o
" shall ied in a summary way by : 15 42 maril
Mag}s‘ﬁ*ate or any Judicial Mag:{str%t: og Ig}ief ﬁJudmlal summarily.
specially empowered in this behalf by the & e first class
zggedpégg?so}?asl lof segtions 262 to. 265 (both ir?giig?ngﬁntn ?lrﬁd
~ 1l,-as Iar as = ve) 01 the
| s may be, apply to such trial: :
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k. 12. The provisions of this Act and of any Order issued

rerlaw, thereunder shall have effect notwithstanding anything |
inconsistent therewith contained in the Industrial Disputes _
Act, 1947, or in any other law for the time being in force. 14 of 13
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